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Shri  .(aganath  Rao  Under  the
)huggi  removal scheme the imple­
menting lgency will be the Municipal 
Corporation  I have had a series of 
meetings with *he Lt overnor and 
the Chief  Executive Councillor  It 
was suggested in that meeting by the 
Lt ovei nor and rightly so, that this 
work sho aid be entrusted to one single 
agency  We  are  considering  that 
question, whether the Delhi Municipal 
Corporation can do it or the  Delhi 
Administration can do it The Mayor 
of Delhi was absent m that meeting 
and therefore we could not take any 
decision  ery soon we will take  a 
decision

Shri Bal Raj Madhok. What about 
the othei part of my question’
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It is not possible for the government 
to give it for 2 lakhs people

WRITTEN ANSWERS TO 
UESTIONS

Enquiry against Shri Bhoothalingam, 
Former finance Secretary

•1286. Sin I 1. M. Boner jee:
SUil ladhn Limaye:
Kbit <(. S. gharma:

Shri Atal Biharl ajpayees 
Shri S. S. Kothari:
Shri Tajna Datt Bhanne:

Will the Minister of Finance  b» 
pleased to state

(a) whether the  former Finance 
Secretary, Shri S Bhoothalingam has. 
been  appointed  Director-eneral* 
National Council of Applied Econo­
mics Research, New Delhi,

(b) if so,  whether  an enquiry 
against him in connection with Amin 
Chand Pyare La' firm has been com­
pleted, and

(c) if not the reasons for  this 
appointment’

The Deputy Prime Minister  and. 
Minister of Finance (Shri   Morarjt 
Desai):-(a) Yes, Sir

(b) Since there has been no enquiry 
instituted against  Shn S Bhoothal- 
mgam I presume the reference is to- 
the Committee appointed to investi­
gate into transactions relating to the- 
Iron & Steel Ministry referred to­
rn the 50th and 56th reports of the 
Public Accounts Committee and also 
transactions concerning other parties 
to whom licences[permits were issur 
from  1961-62  onwards  No report 
has so far been submitted by this 
Committee

(c) The National Council of Applied 
Economic Research is a non- ovem- 
ment institution  and is competent,, 
under its Memorandum of Associa­
tion and rules, to appoint its office­
bearers including  the  Director- 
eneral

Fourth Flan of States

*1267. Shri D. N. Fatodla:
Shri C. C. Desal:
Shri D. C. Sharata:
Shri D. C. Shama:

Will the Minister of Planning  be 
pleased to state:   1

(a)   whether the outlays lor  tit* 
Fourth Plan have been finalised tgp 
all the States and




